The Maharashtra Government Servants Inquiries (Evidence of Corruption)
Act, 1965

Act 44 of 1965

Keyword(s):
Government Servant, Inquiries, Evidence, Corruption

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




~




| | o 7603
MABARASHTRA ACT No. XLIV OF 19652 -

[TEr MARARASETRA GoverNuENT BERvaNTs INQUIRIES (EVIDENCE OF CORRUPTION)

Acr, 1966).
| | | ' [26th October 1965).
. ) ‘ An Aect to make better provision for dealing with corruption among pubfie ’
o : servants, '

. WHEREAS it is necasaary to make provision for the more offective dealing wit¥
publio servants accused of corruption, and for that purpose to provide for a presump-

tion of misconduct in certain circumstnces ; It is hereby enacted in the Sixteenth
Year of the Republic of India as follows :— : -

e ‘1. This Act may be oalled the Maharashtra Government Servants Inquiries Bbort title.
’ (Evidence of Corruption) Act, 1965. : ' ‘

2, In this Act, unless the context otherwise reqilireé, “ Government servant ™ Defuttion.
1means & person appointed to any public service or post in connection with the affairs . :
of the State of Maharashtra, whose conditions of service the State Legislature is

competent to regulate.

3. Ifin an inquiry held against a Government servant for corruption, it is proved Presamp. .

that the Government servant or any person on his behalf is in possession, or has, ?ﬁu:idm :

¢ at any time during the period of office of such servant, been in possession, for which o
such servant cannot satisfactorily account, of pecuniary resources or property
" disproportionate to his known sources of incorne, then on such proof the Inquiry
Officer und any other authority concerned shall presume, unless the contrary is

proved, that such servant.is guilty of misconduct.

i Por Statement of Objeots and Ressona #es Maharashira Governmant Gazeile, 1965 Part, V, Extra.,\






